207 Bills Introduced

{ Mr. Deputy Speaker }

in rexpect of Capital Outlay on Multipurpos
River Schemes” .

DeMAND NoO. 131—OTHER CAPITAL QUTLAY
OF THE MINISTRY OF JRRIGATION AND POWER

*“That a sum not exceeding Ra.13,83,79,000/.
be granted to the President TO COMPLETE
the sum necessary to defray the charges which
will come in course of payment during the
year ending the 31st day of March, 1972, in
respect of Other Capital Outlay on the Minl-
stry of Irrigation and Power”.

15.29 tus.

CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article, 124)

Furener wgrew, & swnw war g i e
% wfwarr &1 Wt dwran w0 2 frdas
WY geeearfine £ ®r wyafe & g

MR. DEPUTY-SPEAKER : The quest-
fon is :

*‘That leave be granted to introduce a
1;111 further to amend the Constitution of
ndia™,

ﬂv_e motion was adopted

ot wee Regrdt e - & fadas W
guEaTia wIaT § o

CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 124)

SHRI P. K. DEO ( Kalahandi ) : I beg
to move for leave to introduce a Bill further
to amend the Constitution of India,

MR.DEPUTYMBR:T!IOW.
fon is :

*¥That leave be granted tp introduce s Bill
Lffrd:u to amend the Constitation of India™,
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The motion was adopted.
SHR1 P, K. DEO : 1 introduce the Biil,

CONSTITUTION (AMENDMENT) BILL*
(Insertion of new Articles 244 & 248)

wto weely wreraw ofy (dEeiR) ¢ &
seaT® e f 6 wiew  sfewmw s el
direT w o wrer frdas 9 gosafie 5@
¥ wnfe & wrg

MR. DEPUTY-SPEAKER : The quest-
ion is :

**That leave be granted to introduce a
Bill further to amend the constitution of
India.”

The motion was adopted.

o sRfit aroqw ofF : ¥ fedas
queafuy w7 § |

15.31 hrs.

CONSTITUTION (AMENDMENT) BIL!;
—Contd.
(Insertion of New Articles 234 and 23B)
(By Dr. Xarnl Singh)

MR. DEPUTY-SPEAKER : We shall take
pp further consideration of  Constitution
(Amendment) Bill moved by Dr. Karni
Singh. Two hours were allotted and we have
already taken one hour and 20 minutes; for
ty minutes are left, Shri Lakkappa was o0
his legs. He is not present, Shri Ram Gopdl
Reddy,

SHRI M. RAM GOPAL REDDY (Niza
mabad ) : Sir, 1 have absolutely no objectio?
for introducing mmnm““":;
tion which is the purpose of Mabarajs Kar
Singh's amendment, But 1 want to know wh
will foot the bill. Goveraments are spencil
money on this but they canmot spend all

“Publisked in Goxatte of India Extroriingry Férs 3, sectian 3, dated 23671,



start.....(Inserruptions) All his' family members
are educated and they can teach every body
s0 that they may sct an example.

‘What is happening is that we give primary
education to so many people for four years
and then they leave the primary school and
join  the middle school or other schools.
But many children after leaving school do not
continue and they forget what they learn and
relapse into illiteracy. We should have some
tollow up programme. I request Dr, Karni
Singh to bring another Bill so that people
who are once educated do not bacome un-
cducated. The percentage of literacy is supp-
osed to be 34 but actually 1t may not be more
than 17 per cent becausc people who have
got education become uneducated as they
forget what they learnt, We should have libra-
ries and we should cultivate the habit of rea-
ding. There 1s absolutely no habit of reading,
There is great need for educating the educa-
ted persons also,

18.32 brs,
[{Sur1 K. N. Tiwan1 in the Chair]

Educated persons behave in the most
uncultured way, whether they become leader-
and occupy high posts or they become logi-
slators.....(An Hon, Member : Ministers) ...
of course. Oncea man in educatedand holds
some important place in society, he does not
treat his uafortunate brethren as equal men.
We doubt whether those persons have been
:ﬂw;tu: at all and have any cultyre. That

why I request Dr, Karni § to bring
;ﬂﬂher Bill that such neuo:umdwu!d aho

¢ educated so that they might become cul-
tured and sct an example to others, Wo sce
that almost alf educated persons sre having bad
habits, We see ths educated persons in gambling
houses, in drinking pisces and in the race
Clubs, We can seo most'of the educated per-
rors on Saturdays and Sundays,in Race Cou-

- These people aré aff oducsted persons
%d 0o uneducated parson goes thete. That
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is why I request the Maharajah to bring ano-
ther Bill so that the educated persons may
be educated in true spirit of the term.

MR. CHAIRMAN : Shri Bade-—abs-

ent. Shri Shukla.

SHRI B. R. SHUKLA (Behraich) : Sir,
the House should be grateful to Dr. Karni
Singh for bringing a Bill of this nature, He
has, by bringing this Bill, focussed the atte-
ntion of this augost House on a very import.
ant aspect of the directive principles of the
Constitution ., But I am afraid howsoever well-
integtioned this Bill may be, it is misconce”
ived in its approach and procedure., because
the directive principles are not enforceable
in 8 court of law. Supposing we allow this
Bill to become an Act, how are we to enforce
it 71f a child or its parent goes to the court
of law and moves the court, ‘*Here is a child
who has been denied the right of free and
compulsory education,” then, what appro-
priate remedy or order would be passed by
a high court of the Supreme Court ? I
think the courts should not pass an order
which would be infructuous, which should
be inoffective in its implementation. So- my
submission is that this Bill cannot be enforced
by providing for an appropriate remedy enfo-
rceable in & court of law.

Now, the question is, the directive princi-
ples are mads unforceable, what would
be the consequence. It might be argued by
the propounder of this Bill that if the dire-
ctive principles cannot be enforced it a court
of law, then they would be merely dead letter
in the Constitution. My submission is that
theve are many provisions 1n the Constitution
which are enforceable otherwise than in a
court of law. The remedy is political. If the
directive principles are not observed in their
application, then the parties who are aggrieved
thereby can make it an issue at the time of
the election and agitate this matter by saying
that these directive principles have been laid
downp in the Constitution but despite their
being includedin the Constitution they have
not been implemented by the party in power.
Therefore, they can  support their point
there. There are other provisions in the Cons.
titution which can be similarly politically
agitated but canndt be made the subject-matter
of legal action in & court of law,
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[ SHRT R. D. BHANDARE in the Chair |

Therefore,my submission is that this Bill
has served its purpose by focussing the atte-
ntion of this House on its being an import-
ant measure and by drawing our attenticn
that free and compulsory education which
has been laid down as a directive principle
in the Constiiution has not been implemented
in all its seriousness and that it should be
given due thought and consideration. Free and
compulsory education is a concomitant of
free democracy. Democracy is a meaningless
mockery if we are to'manage it by means-of
adult franchise which consists of millions of
illiterate voters.

Therefore, my appeal is that the Bill sho-
uld be withdrawn and the matter should be
agitated outside the House for giving effect
to its provisions.

SHRI K. GOPAL (Karur) : Sir, 1 rise
not to oppose the spirit of the Bill, but to tel]
the move about the financial implications and
the factual incorrectness of his Bill. To say
that free education is not provided is not
correct. To say that the  directive
principle of the Constitution in this regard
has not been implemented is also not quite
correct.

All education is free in Jammu and Kashmir
and Nagaland. It is free upto PUC in Tamil-
nadu. It is free upto the secondary stage in
Gujarat, Andhra, Kerala and Mysore. In
Maharashtra, primary education is free; it
is free at all stages for children the income of
whose parents is below Rs. 1000. In Rajasthan,
education is free for girls and primary edu-
cation is free for boys. In Punjab, Haryana
and MP, primary education is free. In UP it
is free for girls upto Sth standard and for
boys upto 6th standard. In Bihar, it is free for
girls upto 7th  standard and for boys
upto 5th standard. In West Bengal, primary
education is free for girls in ruralareas upto
7th standard. In some urban areas, it is free
for boys upto 5th standard. In Orissa,
primary education is free. In Assam, it is
free for girl upto 8th and for boys also upto
8th standard. In Delhi and other union
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Territories, primary education is free. Sche-
duled castes and scheduled tribes enjoy free
education at all levels. So, to say that free
education is not provided is not quite correct.

Coming to compulsory education, it not
only involves administrative and financial
implications, but it is also a big social problem,
In villages before we compel the girls to go
to schools, a lot of social refoms should take
place. You cannot compel the boys to go
to school in villages because the parents will
ask, ““Who will graze my cattle” It is linked
up with the economic structure. Thesec pra-
tical problems are there.

About the cost, he said, it involves only
Rs. 10 crores of non-recurring expenditure.
1 do not know how he arrived at it. A survey
was made and the modest estimate is to make
it free upto 14 years, the cost would be Rs.
970 crores, whereas our entire budget on
education is just Rs. 950 crores.

I will give some figures about the progress
we have made since independence in the edu-
cation of children of various age groups.
In the age-group 6 to 11, in 1951, it was 182
lakhs or 43 per cent. In 1971, it is 605 lakhs
or 80 per cent. In the age-group 11 to 14,
in 1951 it was 31 lakhs or 13 per cent. Today
it is 143 lakhs or 35 per cent. So, compared
to other developing countries, we have certainly
made great strides in education.

Apart from cost, there are so many other
factors involved in compulsory education.

Even the Education Commission recomms-
ended that compulsory education can be there
only in 1985-86. That is the target they have
fixed. When the Kher Committee made their
recommendation they did not take into account
the cost and increase in population, which is a
mistake. By 1971 the population hasincreased.

As far as old age pension is concerned, some
time back the Department of Social Welfare
wanted to pay 10 per cent of the people above
60 years of age and 10 per cent of the disabled
persons at the rate of Rs. 20 per head. It work-
ed out to Rs. 39 crores. That was on the basis
of the 1961 census. According to the 1971
census we will have to spend at least Rs.
85 crores.
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‘These are the prablems involved. More-
over, our country today is pasting through
an econentfic orisis bocause of what is happening
in Bangle Desh, Consideriog all theso things
1 w:ml;l request Dr. Karni Singh to withdraw
his Bill. .

SHRI DINESH CHANDRA GOSWA!M_I
(Gauhati) : Mr Chairman, though in spirit

1 jend my support to the Bill introduced by

Dr. Karni Singh, yet I feel that so far as pro-
posed article 23B is concerned, this article
being vague and there being no proper defi-
nition, I cannot accept this Bill and I hope
the House will reject it. So far as the question
of education is concerned, it has been discu-
ssed by my friends and so 1 will confine my-
self to article 23B.

Article 23B says that a person who is above
60 years of age, if he has nothing to fall back
upon and has to fend for himself, will be
entitled to financial assistances. So also a
person who 1s chronically ill, or permanently
incapacitated or disabled. We know that in
this country even judges have fought for the
determination of their ages, There have been
cases 1n the Supreme Court where the Judges
of High Courts have come up and quarrelled
as to what their proper age 1s. When that is
the position of even judges, who can keep count
whether a person has attained the age of 60,
59 or 577

Secondly, supposing a man is at present
4ctive and is in a position to work. Will it
still be the duty of the State to give him financial
assistance? Therefore, so far as the first part
Is concerned, I think it will miss the bus and
the very purposc for which Dr. Karni Singh
has introduced the Bill would be frustrated.

Then, so far as the question of a person
being chronically ill is concerned, there is no
definition here in this Bill as to what will con-
stitute chronic iliness, Suppose a person has
80t a chronic stomach ailment, Is he to be
considered chronically ill? Buppose he is
capable of working. Will it still be the duty
of the State to give financial assistance to him?

. Then, there is no definition whatsoever_
cit.:::h“ 1s meant by permanently incapa-
work“;‘: disabled, We know that in the
P o jion Act and other

S these things aro defined very precisely
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so that if such question is fought in a court of
Iaw the court can determine, considering his
disablement, whether if comes within the scope
of the Act or not,

Then the vext provision is that they will
give financial assistance if a person has noth-
ing to fall back upon. Suppose a person
at the age of 59 tramsfers all his property to
his sons and daughters or bequcaths tham
as gift and claims old age pension. How can
you prevent him from doing it? He can very
welldo itand say “I have nothing to fall
back uopn; so, give me pension.”

There is nothing in this Act which can check
all these things and human nature being what
it is there is a possibility that when such an
Act 18 passed people of the age of 58 or 59
may transfer whatever property they may
have and claim financial assistance, or compen-
sation, or pension, whatever you may call it,
by saying*‘l have nothing to fall back upon
and I am unable to fend for myself””. There-
fore, article 23B being vague and no definition
as to what will constitute these things, though
I support the spirit underlying the Bill, I
cannot support this articles as it is at present
worded.

So far as education is concerned, for child-
ren yp to the age of fourteen education should
be compulsory and also free. But whether it
will be possible for the State to provide it
will depend upon finance, that is to say, whether
at the presnet moment our country can afford
1t. As has been discussed by my hon. friends
carlier, probably it will have a very heavy
drain to the financial resources of this country,
Therefore, it may be necessary that at least in
this particular moment of this country, we may
have {0 postponc if for some further time.

With these few words. 1 oppose this Bill.

ﬂmnﬂ-ﬁ(!ﬂfﬁ') qATRAT
wwafe wgre, ¥ a0 woiifeg ofr ®r oW
famr®r agt ww & fad wurf ¥ § WK
FEHT QU §RUA FWTE | CWHT T 0y
g fr wrxdfien fafewe & fomr g

*It iz the duty of the State to provide for
free and compulsory education for all
¢hildren up to the age of 14 years,”
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SHRIMATI LAKSHMIKANTHAMMA
(Khammam) : Mr. Chairman, Sir, 1 congra-
tulate Dr, Karni Singh for bringing forward this
Bill. Dr. Karn Singh and his family are
known for philanthropic work and good work
in the educationn! field. That is why they
are very popular in that area. 1 think, the
Government should have no objection in
accepting this Constitution (Amendment) Bill,

Itisalready mentionedin one ofthe Directive
Principles of the Constitution that free and
compulsory education will be provided at the
primary stage. I think. some States have
already passed such & law. As far as I know,
Andhra Pradesh had passed the Compulsory
and Free Primary Education Bill as long back
as 12-13 years ago, other States also would
have passed such a law by now.

The question is about the implementation
of it. Specially, as far as girls are concerned.
I have myself visited many villages during
my tour. and when we got to the villages, we
ask them how many children go to school,
Almost all the girls, excopting may be 5-10
Per cent of the girls, do not go to schools.
On record it may be there that 30 many child-
Ten are going to school, including girls. But
the girls are not going to schools because the
parents have their own difficulties. An elder
daughter will have to ook after the home or
Carry the small child when the mother goes to
field for work. S0, we must sec how best

We can introduce and
tion for girls compulsory free edu-

ASADHA 4,
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matter of education. Inspite of the efforts
made during the last so many years, this differ-
ence has not been reduced, Sull girls ina
large number do not go to schools.

As far as free education is concerned,
already my State has passed a law for free
education of boys and girls upto the primsry
stage. First, they made it for girls and then
they made it for boys also.

As far as finance is concerned, I think, we
should spend less on the buildings. Moast of
the money is wasted on buildings. At least,
upto the primary stage, we can impart edu-
cation even under a tree, or some such other
place. Inrespectofthe mostofthe programin-
¢s in the field of education, money is spent on
buildings. Even if for sometime to come
money is not available, we can go without
buildings and still get our children educated,

The other thing is about giving pension
to persons above the age of 60 years. Bven
in capifalist countries, in one form or the
other, they have got old-age pension or
the unemployment insurance all
that. More so, the socialist countrias
should do it. 1 think, in some
places, they are trying to do. But it
is very meagre. Inone Biock or Panchayat
Samiti, they will give a pension to persons who
are above 70 years of age. But actually the
persons do not know where to go and whom
to approach. It will not touch even 4 fringe
of the problem. So, a proper method should
be evolved by which these persons can find some
‘employment or old-age pension and settle
down where they can be looked after and
where they can do some work.

16,00 brs.

THE MINISTER OF LAW AND JUSTICE
(SHRI H.R. GOKHALE) : I wish to give
a brief reply to the debate—today's debate and
the debate which took place on the last occa-
sion.

Thas main speech, af course, was the speech
of the hon. mever of the Bill. While moving
the Bill, he made oertain introductory
remarks, But, before 1 refer to those intro-
ductory remarks, I wantto congratulate the
hon, Mamber and would join others in congés-
tulxtiog him. The hon. Memboer, by bringing
& Bill on this sybject, bas suoceeded in focuss-
this aitention of this House as dlso of the

&
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ciwitry towards a very vital and important
question. The subject is certainly important
and with regard to the question of free and
compulsory primary education as well as the
question of providing for our old as well as for
our invalid and disabled, certainly there can
be a0 difference of opinion basically and on
principle on those aspects of the matter,

Therefore, 1 would repeat that I will join other
speakers 1o congratulate the hon. mover of the
Bill who has succeeded in focussing the atten-
tion of this House and the country to this vital
question.

Any way I am very glad that in moving this
amendment to the Fundamental Rights Chapter
of the Constitution, the hon. Member has,
by implication, conceded that the Fundamental
Right Chapter requires some alterations and
modifications, T think that was not his earlier
view. At any rate, Art. 368 of the Consti-
tution, I hope he concedes, has given power
ip this House and to Parliament to carry out
necessary amendments even in the Funda-
mental Rights Chapter. Therefore, the one
thing that gladdens me most is that when he
is trying to modify the Directive Principles in
Part IV—certainly the motive is very good—,
when later on other Bills for modification of
other Directive Principles come up before
this House, I don’t think it would be unrca-
sonable to look forward to the support of the
hon. Members on those measures.

He was very critical of the slogan ‘Garibi
Hatao'. 1 have read hus speech very carefully
and incidentally, he also referred to the possible
effect of this slogan, namely, ‘Amiri Hateo'.
Now I agree with him that the slogan is both
imperative but difficult to achieve and that
is all the more reason that serious and stren~
uous cfforts have to be made in all directions
and particularly, in the ecopomic field to
sec that this siogan

slogan to which he made a reforence, namely,
‘Amirc Hasao’, There is nothiog wrong in
taking measupes 10 see that ‘Amiri Hateo'
takes place in order that the other *Garikd
dEoros’ muy be implemented. . . (beserriptiony)
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I would riot take mudl tiie becwise the
time at my disposal is very short, 1 would
rather deal with the basic aspect of the Bull.

The positive aspects of the Bill as T have
already said, are something which are good
and are to be welcomed. Therefore, I would
not claborate further. While I appreciate the
positive aspects, ] must point out that there
are glaring weaknesses in the proposal which
he has made both from the financial point of
view and from the practical point of view.

The hon. Member has estimated that the
cost of implementing a measure of this nature
would be about Rs, 10 crores. ¥ thinkitisa
gross under-estimate and many factors which
are required to be taken into account in im-
plementing such a measure have obviously
missed the hon, Member's attention. 1 will
mention a few and then point out how glaring
the difference between his estimate and &
reasonable estimate on consideration of all
factors can be.

DR. KARNI SINGH (Bikaner) : Tstand
to correction.

SHRI H.R. GOKHALE: I am just
pointing out the figures. We have here 10
India 7.5 crores of children in the primary
schools to-day. Only about one~third of them.
unforunately, even to-day have satisfactory
building for their schooling, for their education.
If universal and free education is introduced
as & result of implementation of this Bill, the
enrolment will increase from 7.5 crores 10
nearly 12 crores. It will thus bring in an
additional 4.5 crores children for whom other
things will be required. We need school
buildings for 9.5 crores of children at Rs. 100
per child. At this estimate, not less than Rs.
950 crores will be required for buildings atone.
The hon. Momber has said that the requirc
ment, is Rs. 10 crores only for the recurring
expenditure and thate is DO non-recuring

. This Rs. 950 crores is the capita!

which we
expenditure for school buildings which ¢
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Also, this docs not take into account other
things like equipments etc. necessary for this
purpose. School buildings alone will not
help . So, other equipments are also to be
1aken into account. 1f a rough and reaso-
nahle estimate is made, it would come to Rs,
1100 crores whicH will be non-recurring expen-
diture. This, the hon. Member has not taken
into account.

Let us go to the recurring expenditure.
It is not only the teachers who are in the
schools, but about the whole mass we have to
consider. The large masses are not in a satis-
factory economic position, Unless that eco-
nonnc condition changes favourably, 1t 18 not
enough nearly providing with schools and
buildings.

it may be thatin areas where poorer sections
of the commumty live, we may have
to provide free supply of bouks, clothing,
meals, etc. Even 1n urban areas poverly 15
there to a large extent. In the rural areas
the poor children have to come from long
distances. They start from home yet early
in the mornming, clothing will have to be pro-
vided, meals are required to be provided and
such other facilities like books efc.

| appreciate the anxicty of the hon. Mem-
ber. That 18 why J am putting only the rea-
sonable estimate and I am  going to show
the optimustic side, Tt is not as if nothing has
been done since independence. | will show
how substanatil things have been done. I do
not want to be complacent and say that noth-
g further required to be done. Not at all.
The hon, Member referred to the lack of
huildings and said that children sit under trees.

It 15 really unfortunate that the position is not
satisfactory. ...

. DR, KARNI SINGH : I am not oppo-
ung to children sitting under trees. I was

referring to the poor villagers being asked to
Contribute. ..,

SHRI H,R. GOKHALE: That

; ; you
hafveaatdinmm last time. I am
f:emﬂl to the other Hon. Members. Even
" |:lhl'tl'ne existing facilities the facilities in the
W]l; Ilrelu afte by no means adequate.
) m:mm saying in this. This will require
come up to u ﬁmﬂu:l:‘ ”mﬂﬂim

stage of

‘ompulsory primmary-dducation, -
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Apart from the social factors invelved to
which some Members have already referred,
it is difficult to persuade particularly girls to
be brought out of their houses at the age of
six and retained in the schools till the age of
fourteen in the context of the existing edu-
cational and economic position of our people.
It is not an easy task. It is a task which
cannot be under-rated. We have to mest
the social aspect of the whole problem and also
effectively solve it by creating a social tempo
so that there is adequatc response to any scheme
of compulsory primary education which jt
might be possible to undertake in the future
when practical circumstances permit it, But I
do not wish to go into all those details just now,
While coming fo the essential services, as I
have already said, there are many things such
as books and other things which will have to
be taken into consideration.

But if you take the recurring expendifure
for all children 1 our country, the total cost on
a rough and reasonable Estimate would be
about Rs. 972 crores, which is much more
than the estimate made by the hon. Members,
This is even larger than the current expendi-
ture on all types of education put together
which is Rs. 950 crores today. 1 do not want
to frighten the House by giving inflated figures.
1 only want to create a reality which hon.
Members will take into account when Ccon-
sidering this Rill which as 1 have already said
from the positive aspect is very important
and in regard to which on principle there can
be no two opinions.

Regarding old age pension, the factual
position is this. Even if we give assistance
only to 10 per cent of the population, the addi-
tional costinvolved will be nearly Rs. BS crores
per year andifall sach persons aretd becovered,
we shall need about Rs. 850 crores per year. 1
amindicating all these figures only to '
the tremendous and great magnitude of the
problem of finance, which undoubtedly, the
hon, Member of all persons, whois certainly a
practical person who has known administration
inthe past, would take into account, becaine
when one wants to give effect to a principls,
howsoever good it is, these practical problems
have certainly got to be borns in mind.

As I have said, the social problem is there;
the unwillingness to send girls to schools,
the Jong distances of the schools from areas
where there are forests or inaccasible: arees,
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aind even in the case of boys, the unwilling-
nets of the parents to spare boys of ten or
twleve years who will otherewise be availa-
bie for agricultural operations-these are ine-
vitible in the circumstances in which we are
to day. These are the factors which have to
be taken into account,

But let me tell hon. Members what Gover-
nment have done so for. I think the approxi-
mation of the whole position given by the
fion, Member, T am not syaing deliberately,
but probably because of the facts not having
boen available to him, is a8 gross under-sta-
tement of what has been done s0 far in this
country in the matter of primaryeducation,

Let us take 1947 as the base year. In 1947,
only one child out of three in the age group
611 was in school. Today, four children out
of every five in the age’group of 6-11 are atten-
ding primary schools. 1In 1947, anly one
child out of 9 in the age group 11-14 was enro-
lled in the schools, but today one child out
of every 3 in the age grup 11-14 is attending
schools. The total enrolment, and these figu-
tes will be more telling than the carlier figures,
at the primary stage in 1951 was only 212 lakhs
whereas it has increased today to not less
than 748 lakhs, which 1 submit is significant.
I am not saying that everything that needs to
be done has been done and nothing further
remains to be done and this is quite satisfa-
ctory. 1 do not want to be complacent. At
the same time, it is quite wrong to say that
nothing Ras been done during all these years
in the matter of progeressin primary education.

Now, here is another telling figure. The
«expenditure on primary education which was
pmly about Rs. 44 crores in 1950 has now incr-
essed to Rs. 380 crores. Therefore, quite a
substantial part of the finances of the country
is being spent to the extent possible, taking
into account all priorities of an all-sided deve-
lopment as are required for primary education,

Some reference was made on the eatlier
occasion to the condition in Rajasthan, The
hon. Member himself belongs to Rajasthan
and he must be aware of the position, Even
#f we take the figuves for Rujsthasy, in 1949-30,

“the tota) enrolment at the primary stage in
Rejasthan was 2, 43,000 in primary  schoods,
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At present, this enrolment has incressd
to nearly 26 lakhs, So it is an advame
from 2 lakhs to 26 lakhs,

SHRI JAGANNATH RAO JOSHI (Shaja-
pur) : Due to failure of family planning or
increase in education ?

SHRI H.R. GOKHALE : If we look at the
dark side of the picture, one can always say that
it is not enough. 1 have never said that enough
has been done. therefore, I began my speech by
saying that I do not wish to be complacent; Go-
vernment does not wish to be complacent.
Government agrees with the anxiety of the
House and the hon. Member to see that this

. directive principle ought to be enforced, but

when we enforce a directive principle, we need
not at the same time be so very pessimistic
about what has been achieved. Let us have a
realistic view of that, in spite of the tremendous
difficulties through which the country has
passed in the last 23 or 24 years has been achi-
eved in the field of primary education.

A State-wise appraisal of whal has been
done in the field of primary education
necessary. 1 have the figures which T would
give in brife. The present position regarding
free education in the country may
be summarised as follows : Al educe-
tionis freein two States, Jammu and Kashmr
and Nagaland, Tamil Nadu has made all school
education free including PUC. All education
upto the end of the secondary stage (s free
in Andhra Pradesh, Gujarat, Kerala ljml
Mysore. In  Maharashtra, Primary education
is free and children of parents whose income
is below Rs. 1200 a year have frec
education at all stages. In Rajasthan, all educa-
tion is free for girls and primary education
isfree for boys, In Punjab Haryana and Madhya
Pradesh, primary educgtion isfree. In UP,
edueation is free for girls till the end of class
ten and for boys till class six. In Bihar, primary
cducation is free for girls from classes one
to seven and for boys from classes onc 10
five. In West Bengal, primary education 15
free for girls in rural aress in classes one 10
cight; is soms urban areas it is alwo free for
boys from one to five. But in Caloutta and some
other urban aress, it ig not ygt lsee. In Orissd,
primary oducation is free. In Assam, primary
education is free forgirie in clsases ono 1o cisht
and boys'in cissses one 40:five, In the umo?
Tetritory of Daihi, priewsy education is frec.
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The other Union Territories follow the pattern
of one or other of the Stages. In all of them,
primary education is free,

As regards some of the States whereil was
not been free, Government is considering the
possibility of giving financial support to pver-
come the difficulty of those States where it
could nol be made yet fully to the satisfaction
of all concerned. These proposals are under
consideration,

It was suggested that we should have an
overall, all-out plan for the whole country
in the matter of primary education. Condi-
tions vary much particularly in the matter of
primary education from State to State and even
1n some states, from region to region. There-
fore it is not practicable to work it out on an
overall all-India basis. We are seriously consi-
dering the appointment of a working group
»0 that it can take the local and regional fact-
ors into consideration and evolve a plan
1o give effect to the directive principle in the
back ground of the practical difficulties as
carly as possible.

While all members have supporied the
principle underlying the Bill. Some members
were realistic also to say that it is not so easy
lo implement a directive principle like this
although everyone wants to see that it is done.
I'think the position that cmerges from a review
of the situation is that a lot has been done;
it cannot be said that it is enough, nobody
wants to be complacent; much is needed to
be done and is intended to be done, and
concrete steps are in the offing. Steps are being
taken to see that something positive and con-
crote is done in this direction. As and when
conditionsin the country permit.Surely Govern-
Ment is as anxious as, if not more anxious
than, the hon. Member to ses that the direc-
tive principle is implemented as soon as it
is feasible and practicable.

DR. KARNI SINGH (Bikaner): I am
most grateful to members from ail sections of
the House for their very generous and kind
Support to my ‘Bif], It would not be out of place
10 say, after hearing the spesches of eminent
?‘“"’ﬂ here and our bon. Minister, that I
f“"“ f’_" 1 am edpcuted. However, { do
¢cl that in the year 1971 when some count-
Ties have gone 40 the miopn, it is not in keeping
mm°“”ﬁmmmwwtht
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even today, whatever the reasons may bow
overpopulation,—yes—the mass of the Indlan
people remain uneducated. This is something
of a stigma to us. Itis because of this
that I brought Bill before the House.
As hon, Members have very kindly appre-
ciated the Bill from all sections of the House,
my main objective has been achieved,
namely to focus the attention of this sovere-
ign Parliament of India on a very essential

ajr?ll:lem that we all have collectively to grapple

1 would be quite ciear in my remarks to say
that never did I have any intention to play
down the achievements of our country since
independence. That is not my objective, I am
an independent Member and feel that it is the
duly of Members of Parliament, particularly
those who are independent without any party
loyalties, to ook at problems objectively.
I would request the hon. Minister 1o set a date
line, tell the nation by when he will be able
to give free and compulsory education. You

havegot to work like Lord Mountbatton who set

a date by which India has to be independent.
Let us set a date line and work towards that
8o that by the time every citizen of India will
be able to get free and compulsory education
upto the age of 14,

As far as old age insurance and aid to the
infirm are concerned, 1 need hardly say that
many of us arein middle and will soon be
old, and with the conliscatory taxation in the
country, the richest man may become a boot
polisher.In such a situation everybody is conce-
rned. T will say this much in all humility that
as a citizen before 1 introduced this Bill I
tried to carry out some of these thigs in my
own humble way.

From the very first day that 1 was elected to
Parliament in 1952, for 19 years every single
penny that I received from Parliament incla-
ding airway bills, was given for scholarships,
I am proud to say that 100 children have been
reading on my scholarships from 1952 from
the money that I earned here. This was my
duty as a citizen.

SHRI ‘R. §, PANDEY {Rajnandgaon) :
Nothing from your privy purse ?
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DR. KARNI SINGH : Yes, When the
darecognition took place there was 6 months
privy purse heldup. In my case it amounted
to Rs. 5 lakhs which I received. The day 1
gotit I created a public charitable trust and
gave the entire money for the education of
poor children. The beneficiaries from this
trust are poor children. We expect that 500
to 1000 will receive direct scholarship. This
trust will help old people, the infirm and the
blind, fallen women who can be rehabili-
tated and the marriage of daughters of poor
people. There are many things. We have been
trying to do our bit. I do not say that is some-
thing very great that 1 have done. It was my
duty as a citizen.

Having done that [ introduced this Bill.
And the objectives are the sume that 1 tried
to follow as a citizen. I am particularly grate-
ful for the support that the hon. Members
have given. It encouraged me. 1 would like'
the hon. Minister in another six months or
one year to come forward with a positive Bill.

Family planning s directly connected,
Although 1 am only 47, I am one of the older
Members of this House from the point of
time. I can say that 1 had once to cross swords,
even with that great man whom I worshipped,
Jawaharlal Nehry, on population explosion,
I was a boy then and I told that great man :
**You will not be around here, my gencration
will bave a tough time when the lid blows off
and India’s population touches 100 ciores.”
Itisnet that the House did not know. Popula-
tion has been debated, but half-heartedly.
Fortunately today, ten years later, many Mem-
bers, including you, Sir, observed in their
remarks on this Bill that the runaway popula-
tion increase was making everything nega.
tive as far as our plans were concerned and
certainly with regard to our literacy.  So,
inspite of a larger number of schools, colleges
and Universities, the apex or base has incre-
.ased because more than 50 per cent of the
population is under 21 and consequently per-
haps we have more iliterate people today
than we had before, This is understandable.
byt the important point is; do we accept that
Situstiog or do we fight 7 | say fight. 1t is
our duty to see that when we go home and
retire from thig Parliament, nobody can point
8 finger at us and say that

nt and did nothing to see
Dil:ective Principle faid down in the tl;:(n:)-:
tution were seriously considered,
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I am giad the hop, Ministér has given an
ipdication, though teot very clearly, that some
thing is going to cmerge
Gebate. And the sooner
the better.

T shall try to reply 10 a few points raised
by hon. Members. Mr., Daga from Rajasthan
State suid that the State Government did not
take money for making schools in villages,
When he montioned this point  two weeks
4go I made somc enquiries in Rajasthan and
I find that what I said was correct. Ih many
places  whenever schools are made people
from the village are ashed to give matching
contribution of 30, 40 or 50 per cent or what-
ever it is. I would request the hon. Minister
that in this great dynamic India, socialim
India that we are trying to bwid, for God's
sake, do not ask the people in the villages tu
make matching contributions for schools
I can understand that compubory education
under article 14 may be your neni step, Lot
the schools be built by the nation. You hase
already enough in taxes. You know peifectly
well that mcans can be created. Mr. Chavan
atten minutes notice can provide you with the
wherewithal that you need to build as many
schools as you want In the villages, paru-
cularly in the desert, It 15 a pledge that we
must take that people who have o go without
food and whose children have to go without
clothes should atleast not be asked to contri-
bute towards building schools, It 15 the duty
of the Government to provide them schools
otherwise we have no justification to call
ourselves a welfare Stalv.

Mr. Daga is not present here. He said
that I had some ulterior motive in moving my
Bill. Perhaps the motive he thought was that
may be we wanted (o see the Congress defeated
in Rajasthan, Itis alogical motive. The Opp-
osition tn a democracy must try to defeat the
ruling party and vice versa. 1 do not sec any
harm in it. But the bitterness of the battle
fields of elections should mot continue 1n
Parliament, We arc colleagues. At least 1 feel
50. 1 have been here for twenty years and |
have had the honour of sitting in this House

with the greatest men;, § am proud of it, 1 am
opposed to communism s & creed; I heheve
in democracy. Even then the Communist
Members. some of them, are my best friends.
‘Why should. we doabt the motives of cach
othier. If Members of Parlisment in the august
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Fouse started doubting the motives of each

other, where arc we goingto end ? let wus

try to'sow,the sceds of faith and confidence

in ¢ach other. we may have been elected from

different parties but we have only one goal :

build a great country, to remove poverty from

this country, ] do not say how far itis correct

or in keeping with the true traditions of demo-
cracy if in this House we begin to doubt the

motives of cach other.

The hon. Member again referred to what
was done in the ‘“States™ times. 1 should hum-
bly make a submission to this hon. House that
1 was elected by the people of 1ndja to the
first Parliament after the Constitution came
Linto being. 1 do not represent the former States
people. In other words I was elected  to Lok
Sabhain the same way as anybody elsc. Every
time 1 open my mouth, whatever the subject
may be, for any Member to get up and say :
s0 and so is the son of so and so and theretore
therc is a sligma—1] do not think it is veiy
good for us, Not that we care. You arc wel-
come to go ahcad. But should you keep on
reminding us about our titles which are histo-
rically true * 1f 1 tell hun my father was not
Maharaja 1t would be untrue. You can raise a
privilege motion on that. i | suid that he was
a Maharaja, that 1 had inherited a bogus utle,
1t 1s a historical fact. 1t 1s alvo probably histo-
rically true in the next [ive days it will disapp-
car. These things you cannot do. What 18 the
object of some Member getting up and saying
every time Maharaja ? Please do not refer
o us by vur titles. You hnow my name. You
have known it for twenty years. Cannot we be
citizens ? Cannot we be brothers and collea-
gues ? If this goes on could not I get and re-
mind the Prim¢ Minister—I haven’t done 1t
before and I shall never do so — that she
sils on that seat No, 1 only beacause she is
Jawaharlal’s daughter ? We can do it.

But it is not right. 1 feel, and I would make
this submission to hon. Members here: you
do whatever you like with the privy purses
Bill, I have nothing to do with that. Whatever
the House in its wisdom decides it must do,
But this is a Bill on education; this is a bill on
old-age insurance; it has nothing to do with
my parentage. 1 am proud of my parentage,
because if my parents were not what they were
1 would ot Have been elected five times to the
Lok Sabha. S0, that is stiil proof to you that
al least sorhe g00od was done by the great old
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man. I never ruled for one single day. 1 do not
know how to rule. In the 20 years I have
si_tting in Opposition, all 1 know is to criti-
cise what the Government does whenever 1
thought that criticism is necessary. So, I will
not say any more in this direction. I hope
that 1 have said enough.

But there is one thirg 1 will just very briefly
mention. Everytime something is said about
old State times, I am not a lawyer of the late
Maharajahs. But may 1 say about Bikaner
from where | come, because as a boy when
I was in college | saw all those things. Wheh the
integration took place, Rs. 44 crores in
solid cash were handed over by my father to
the State, and this was given from an area
which was a complete desert. 1,000 miles of
railways were built by the State; no Central
aid; no live year Plan funds. 1,000 miles of
railways. How mwch this free India build there
since then ? Three miles. The Gang Canal
whichirrigated 1,000 square miles was brought
in by the greatold man, Maharajah Ganga
Singh. No centralaid; no foreign aid; nothing .
It was all by the sweat of the brawn that they
worked, They tried to keep corruption down.
They tried to make the best use of the money
that they got.

AN HON. MEMBER : it has nothing to
do with the Bill,

DR. KARNI SINGH : 1 know; I am try-
ing to answer other Members from yout.party
who also likewise said. We had a high court
in 1912; the privy purse was separated from
the State in 1912. We had a legislative asse-
mbly in 1913, 1 think. 1t is all very well for
anybody to get up and say, ‘' Look what happ-
ened then.” 1 ask you, is there any comparison
between prewar India and post-Independent
India ? None at all, Man has landed on the
moon. But today, if any road has to be built,
anything big is to be done, the States will aak
Government of India for aid, and the aid wili
be given. I would only like to say this much,
If those crores of rupees were given to some
ofthose great architects, what might have been
done 7 Even those great architects sltting in
this House as ministers of the great Jawaha.
rlal Nehru, what sort of India it could have
been ? 1can only think, But Mr. Daga comes
from and therefore 1 have dealt
with it at a little length.
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[ D3. Karpi Singh ]

Now, Prof. Bhandare-You, Sir- have kindly
appreciated the reasons for my Bill, and | am
very grateful to you. You mentioned that the
question oflitigation might becomea problem-

{Imterruption)

AN HON. MEMBER
prafessor.

DR. KARNI SINGH : 1 know. I have
great respect for him. He said that there wall
be legal problems because it is being made
justiciable. Well, this 1 say only in levity: not
very seriously, because 1 hope it will never
be so. But, with a committed judiciary thal
wo arc expecting soon, ¥ou should have no
problems in this direction.

I am grateful to the hon. Member Shrimati
Lakshunikanthamma who really hit the nail
on the head-female education. 1 fecl that if
the mothers in this country are educated, you
will bave a better citizenry. There is no doubt

about it.

1 also agree with hon. Members who have
expsessed their views here that there will be
difficulties in willages: that pcople will be
reticent in sending their girls to study. 1 know
that. But how do we, as respoosible citizens
of this gerat country, responsible representa-
tives, handle a situation like that ? You cannot
write it off. You cannot say that people in the
villages do not want to send their girls to
schools; and therefore the Bill dies. No, Sir.
That is not the way to look at 1t. The problem
is there. We arec parents; we have grown-up
children going to schools and colleges. We
have to solve the situation, and before my
generation is dead, 1 want to see every single
Indige oducsted. And when that happens,
India will be like the Soviet Union, India will
be like Germany, India will be like America,
and one day our people will be landing on
fhe moon. This is my hope but that willonly
come through education.

The hon. Mcmber, Shri Bibhuti Mishrs,
made 4 reference, and here, may 1 say, he being
& very senior Member ] have great respect
for him.

#e said, why don’t you donate your houyse ?
If that wouid soive the problem of compulsery
education I would doso. But may I ask, for

He was a
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urgument's sake, if the old rulenimivst give bip
cverything, having given up thelr States;for
God's sake, what is your Governfaont deing
If wo are 80 generous, why did he forget'to
mention the fact that members of Partikariahit
draw Rs, 51 a day income-tax free "7 1 tried th
Falculale and I found if it is taxed like the
income of the man in the street, it would be a
lot of money, which could be diverted to
compulsory and Iree education. But this is
no argument.

Another little joke thal occurred to me was
this. Somebody said sometime back, the Maha-
rwa of Bikaner gets free medical aid; it is a
terrible thing which should be stopped. But
Dr. Kaini Singh, M. P. can get lree medical
ard. That 1s perfectly all right. The old ords
has gone and this 1s the new order, If these
new rulers get free medical aid, it is perfectly

all right, :

SHRI D. N. TIWARY (Gopalgan)) .
We aie covered by the CGHS.

DR. KARNISINGH : The amount you
pay will be just equatto the taxi farefrom your
house to the hospital , Anyhow, 1 have got a
lot of figures about what MPs and Ministeis
get, but 1 would not deal wath it now.

About the funds required, many hon.
members and the ministers have corrected
me. Honestly 1 did not know how much
would cost, I thought Rs. 10 crores was a lot
of money. Evidently it is going to run into
thousands of crores. Whatever itis, itis up
10 the Government to find the means to imple-
ment it,

1f the losses of your public undertakings
could be stopped, 1f violence in industrial esta-
blishments is stopped, if you utilise some ol
the famine funds that are being wasted—I am
not against famine funds being used
properly; 1 am  against their misuse—
ail those would mean a lot of
money that can be diverted 1o free and com
pulsory education. Then, we spend crores of
rupecs on roud pepairs including repairs (©
defence rosds. Every time the yains come,
the roads are cut and you faanot send 8 tank.
lrthe.rumainahsofrdnmwm";
no tank can go upto the Pakisten ‘booder.
wrote to the minister Inatyeazand year bofore



233 Bills Introcluced

last, sending photographs. But road condi-
tions are the same. Crores are going into the
repairs, but where is it actually going 7 You
should plug these toopholes
education,

and use it for

Mr. Ramgopal Reddy suggested that cach
one-should teach one. 1t is an excellent idea:
it did not occur to me. Even in this House.
if we take the pledge to teach one, it will mean
a lot. I take the pledge and | am going to
start tonight, If cach one starts teaching orne,
we will certainly achieve our objectives.

[ do not want to make any comments
about Bangladesh because it is going 16 be
discussed on Monday. Whatever be
needs of Bangladesh on  humanitarian
grounds, India and our people arc priority
number onc. I onlv hope that Government
will not lose this scnse of priority when we
think of Bangladesh.

the

With these words, | request the House to
adopt the motion for consideration of the Bill.
[ know the requisite majority for adopting
it is not present.

SHRI H.R. GOKHALE : In view of the
very pragmatic approach that the hon. Meni-
ber has shown in his speech, may 1 request
him to withdraw his Bill?

SHRI R.S. PANDEY : Government will
bear in mind the suggestions he has made while
formulating their policy.

DR. KARNI SINGH : 1 do not object
to it. If that is the desire of the hon. House.
I would be glad to withdraw my Bill. 1 would
like the hon. Minister to kindly bear in mind
what | said and set a time limit,

MR. CHAIRMAN : 1 will have to dis-
pose of the amendment first. 1 will put it 1o
the vote. The question is :

“‘That the Bill further to amend the
Constitution of.India, be referred to a
Select Cammittee consisting of 8 members,
namely: Shri Chhutten Lal, Shri Hiralal
Doda, Shri Nathu Ram  Mirdha.
Shri  Kishan Modi, Shri Siddhartha
Shankar Ray, Shri Nawal Kishore

- Sharma, Dr. H. P. Sharma, and Shri
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§. N. Singh, with instructions to
report by the first day of the mext
session.”

The motion was negatived.

DR. KARNI
for leave w0 withdraw
(Amendment) Bill, 1971,

SINGH : 1 beg to move
the Constitution

MR. CHAIRMAN The question is

“*That lcave be granted to withdraw the
Constitution (Amendment) Bill, 1971,

The motion was adopted,

MR. CHAIRMAN : Bill is withdrawn

by leave.

The Bill way by leave, withdrawn.

16.42 hrs.
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